
~ Court 

CBN'IRAL ADMINISTRATIVE 'IRIBUNAL 
&LLAHABAD BENCH 

ALIAHABAD 

Original Application Ne, ~ S?t 2090 

Allahabaa this the 221'14i aay of February, 2001. 

Hon{ .. ble Mr. v. Srikantan, Member (A) 
Hon'ble Mr, s,R.I1 Naqvi, Member (J) 

Nirmal Kumar Srivastava, aged about 45 years, Son 
of Shri Har Narayan,.Srivastava, resiaent Cl>f 99/1. 
Ha~aryana, Jbansi. 

By Aavosate Shri a,K. Nigam 

Versus 

1. Uni•n of Inaia through General Mftnager, Central 
Railway, Mumb«i CST. 

2. Divisional Railway Manager, Central Railway, 
Jhana1. 

3. Praaeep Kumar Khare, Dieat?l Mecnani.C Grade I 
Gwalior through sr.D1Yisienal Meckand.cal Engineer, 

!RM a Office, c.Rly. Jhansi. 

4. S.J<.Gahlot(SC) - Dsl.Mechanic Grac1e I Jbansi > 

through Sr.Divisional MeC?hanical Engineer, 
taMs Office, c. Rly. Jhansi. 

s. Shanker Lal Panciey, Dsl.~hanic Graae II Jh&nsi 
through Sr.Divisional Mechancial Engineer,·taMa 
Office, c. Rly. Jhansi. 

6. Sachendra Ku r Higam, Dsl.Mechant4 Grade II 
Jhansi through Divisional Railway Manager,Jhansi. 

7. Dinesb Kumar Sharma, Diesel Mechanic Gracie II 
Jhansi through Divisional Railway Manager, Jhansi. 

Res poncilent:s ••••• pg. 2/- 
By A<Avccate Shri P. Mathur 



/ 
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By Hon'ble ~r.S1K1I1 N.9!i, Member (J) 
The applicant haa come up seeking 

relief te the effect that the order dated 16.3.00, 

copy of which· has been annexel as annexure A-1, be 
is 

qaashed, whichLthe list of cancili«ates who qualifiea 

for viva veee in H. selection for._Junior Engineer 

Grace II in railway establiahment. The ether relief 

sought £or may ceme up only when the.applieant 

succeeds to substantiate this relief in .Clause I. 

Tne main ground seeking this relief is th•t the 

applicant is highly •~alifiea person but, has been 

held to have not qualified1
in,the Written Test 

whereas these whe have been hel4 to have qualified 
I 

in the Writtea Teat, are net so qualifiea ana in• 

telligent as the applicant is. 

The respencilents have eentested tte · @se 

and filed counter-reply. 

We feel that the applicant found himself 

on loose· footing en grounds clause because learned 

counsel tor the •PPlicant has pressea only te refer 

the matter to the aepertmerE concerned te aecide the 

penGing represent.tion of the'applicant. 

4. On merit, we find that the personal 

assessment of a persen.that he is mere qualified 

and intelligent _than thQse who have been selected, 

cannGt be given judicial se-.l andl this greund fails 

nCI>t only leg&l~ but also en logical gr(l)uno.. Moreover, 

(-?" - 
he has impugned the list of eancilidates who have·~ 

••• pg. 3/- 
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qualifiea. in the written test ana celled for 

viva voce. Now, at present whole of tte selection 

process has been complete•, as mentioned by le•rnea 

cour.u~el for the respendents, an• at •this stage 

to interfere with this impugned order will unsettle 

tlll whole of the process, affecting those who have 

been fiaally selectea ana pcsted to the pest fer 

which this selection process was held. 

s. For the above, we fim ne merit in 

the o.A. However, we part with the observatien 

that in case applicant makes a fresh represent- 

ation within 2 week&, same may be decideci by.the 

cempetent authority in the respondents e~tablish­ 

ment within 6 ~eeks thereafter. The o.A •. is 41.ispese« 

cf ac:cordingly. NO orcier as to costs •. 

/ ~~( 
).~~ Member (J) · 


